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tions (in English and Hindi) of the ; Ministry 
of Peti ileum and Chemicals and Mines and 
Metals (Department of Petroleum and 
Chemicals), together with a statement giving 
reasons for the delay in laying t te 
Notifications on the Table— 

(i) Notifica ion S.O. No. 4922, dated the 1 
f th December, 1969, publishing th j 
Synthetic ' Rubber (Price Control) Order, 
1969. [Placed in Library. Sei No. LT-
4105/70] 

(ii) Notification S.O. No. 4923, dated the 
16t;   December, 1969. 

(iii) Notification S.O. No. 4924, dated 
the 16th December, 1969. 

(iv) Notification S.O No 1092, dated the 
16tl  March, 1970. 

(v) Notification S. O. No. 1093, dated the 
16t I March, 1970. [Placed in Library. St e 
No. LT- 4105/70 for (ii) to (v)] 

(vi) Notification S.O. No. 1094, dated the 
16tn March, 1970, publishing the Synthetic 
Rubber (Price Control) Amendment Order, 
1970. [Placed in Library. See No. LT-
4104/70.1 

(vii)  Notifcation S.O No. 2669, dated 
the 4tl August, 1970 [Placed in Library. Sre 
No. LT-4105/70.] 

FICATION    "NDER     THE     ESSENTIAL 
COMMODITIES   ACT,    1955 

 

THE     KERALA GENERAL SALES        TAX 
(AMENDMENT)   ORDINANCE,   1970 

THE DEPl TY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANEJH) : Sir, I beg to lay on 
the Table a cf py of the Kerala General 

Sales Tax (Amendment) Ordinance, 1970 (No. 
9 of 1970), promulgated by the Governor of 
Kerala on the 14th May, 1970, under sub-
clause (a) of clause 2 of article 273 of the 
Constitution read with sub-clause (iii) of 
clause (c) of the President's Proclamation 
(G.S.R. No. 1124) dated the 4th August, 1970. 
[Placed in Library See No. LT-4120/70]- 

NOTIFICATIONS OF MINISTRY OF 
FINANCE 

SHRI K. R. GANESH : Sir, I also beg to lay 
on the Table a copy each of the following 
Notifications (in English and Hindi) of the 
Ministry of Finance (Department of Revenue 
and Insurance), under section 159 of the Cus-
toms Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944 :— 

(i) Notification G.S.R. No. 1139, dated the 
8th August, 1970, publishing the Customs and 
Central Excise Duties Export Drawback 
(General) 50th Amendment Rules, 1970. 

(ii) Notification G.S.R. No. 1140, dated the 
8th August, 1970, publishing the Customs and 
Central Excise Duties Export Drawback 
(General)   51st Amendment  Rules,   1970. 

(iii) Notification G.S.R. No. 1141, dated 
the 8th August, 1970, publishing the Customs 
and Central Excise Duties Export Drawback 
(General)   52nd Amendment Rules,   1970. 

(iv) Notification G.S.R. No. 1175, dated the 
15th August, 1970, publishing the Customs 
and Central Excise Duties Export Drawback 
(General) 53rd Amendment Rules, 1970. 
[Placed in Library. See No. LT-4170/70 for (i)  
to (iv)] 

SHRI K. R. GANESH : Sir, I beg to lay on 
the Table a copy each of the following 
Notifications (in English and Hindi) of the 
Ministry of Finance (Department of Revenue 
and Insurance> under section 159 of the 
Customs Act, 1962:— 

(i) Notification G.S.R. No. 1142, darted 
the 8th August, 1970. 

(ii) Notification G.S.R. No. 1143, da,ted   
the   8th   August,   1970. 

(iii) Notification G.S.R. No. 1177, dated 
the 12th August, 1970, together with an 
Explanatory Memorandum  thereon. 
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(iv) Notification G.S.R. No. 1178, dated 
the 14th August, 1970, together with an 
Explanaiory Memorandum  thereon. 

[Placed in Library. See Na. LT-4109/ 70 
for (i) to (iv)] 

AUDIT REPORT AND ACCOUNTS (1968-69) 
OF THE COFFEE BOARD, BANGALORE 

 

[Placed   in    Library.    See    No.   LT-
4135/70  for  (i)   and   (ii).] 

THE    ART   SILK  (PRODUCTIO    AND   
DISTRIBUTION)  CONTROL        

(AMENDMENT ORDER   1970) 

THE EXPORT OF STEEL TUBES  AND 
TUBULARS (QUALITY CONTROL    

INSPECTION)   RULES,   1970 

REFERENCE TO  DHARNA BY ORISSA 
STUDENTS 

SHRI LOKANATH M1SRA (Orissa) : Sir, 
I would like to take only one minute. 

MR. DEPUTY CHAIRMAN: But you 
have not taken the permission. 

SHRI LOKANATH MISRA: Sir, that is 
true, but this is an urgent matter. I hope you 
will not mind my taking one minute. 

Sir, yesterday about 50 students from Orissa 
came to lodge their protest against the 
decision of the Central Government regarding 
the location of steel plants in different States. 
They were demanding that the second steel 
plant be located in Orissa. They sat in dharna 
in the roundabout on the Safdarjang Road. 
You will be surprised to find that the police 
have mercilessly beaten them up and 26 of 
them have been taken into custody. Therefore. 
Sir, I would like that some enquiry should be 
made in regard to this matter, the police 
atrocities in the capital city of Delhi. 

Thank you. 
MR.   DEPUTY   CHAIRMAN :   Ihe 

House  now  stands   adjourned   till   2.30 p.m. 
for lunch. 

The House then adjourned for 
lunch at twentv-three minutes past 
one of the Clock. 

The   Mouse   reassembled   after     lunch ast  
two of    the    clock.    Mr. DEPUTY 
CHAIRMAN  in the Chi 

ALLEGATIONS  IN  REGARD    TO THE 
VOTING ON THE CONSTITUTION 

(AMENDMENT) BILL,  1970. 
SHRI BHUPESH GUPTA (West Bengal) : 

I have a submission to make and the matter is 
extremely serious and 1 hope you will not 
stand on technicalities of procedure. 

 


